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cllaY oo

et fawai I wreamdes fohar Wedrt Weae ;
() FATEA ARG I Heh Taldanerar W= THeiel 3 STEu® ;

(T) FeATTHAH AHHCRT g, fafaeg JHemE afdHEa FuR, SAavahdIaR

A ae;
(S7) FeA e THMARIT hetel Teh arsit feremef.
(3) i TG &, THUT USRI TH-GAT Skl ST
¥, faeEmuftue=r ifurerr o shdedd. —farmiiaren faemRuce sifteR a F JEeTmoT STdiet :—
() faemdfiemHier STeTaT=aT & TXefi=an H-ehi =0T ool ST el e o,
(@) foemdiareng Buard Jum= §e T STrEshd o STvaruedshd fafed o ;

(1) TSR, AN WAk, Teldeh WeATdeh, fohal 3o 31eamgeh ue fuior suarard! S1ifr =iean
ShaeATeATaTedId fafae fauaiTes g1 are <1 W huareIe! HaTeRe qRueel d e Heora Tea
WW;

(1) FeRTERe qRuG= o e HeereAn o o1l WA, formeman fufor sveren ey

() faammEme steeni=T fohel T MR T,

(=) formdiaiaia HeNeFTT FeT ST STOT @ e T FeKRIhg 3T HeeHTaEd e
WW;

() foranfawes reier Gagraror Rucel o FRames Heer Foall <0

(1) reaforeh Y Teiean TRIeTE hee ST STEATTdiel SUie R Hvarae! §e formdiaren 3=
TIRROTehS STl |t o,

() ATt - HH T 3% TSR 7, WEAh, Fedn WeAeh A UEA geiiet
F <o T o, He Helfernerd, Tener fohar ek gfe, e 9 o AelfaenerEr
freger sheor siftr foaemufeey A aredier o o= eifsr @ Sfd wem .

. SAffEmTeAT faafia aeget I ©r U RIEE A1 STHul.—
SIfefemT= Jeiet TRAal, A 1 WERIE, a1 foemdier=n Sredrd ar] STede —

() faenmdteren faememeai=n S, @i fava o TAr ar deerd, = e 3% = die-shed
(), (3) T (¥);

(3 Foememesr @R @ wde a1 Hawm, sfufrmm Fem 3y;

() 31 Heasrd AR 9 Thded a1 Hawrd, stfufemr s ¥e;

(AR SArsiter s7eaed o fordR Wees 9 =l Lo A1 Heferd, Stfuf-Rmre sem sy,
(9T 2T 21 o foRaR Heeor SR F whaed a1 Heend, STfaf-emr et ¥s;
(TT) T o e Hews d W AT 91 e, st sed v
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(T TN I oI HEadd TEehR o el a1 HeeTd, ST hed ¥¢;
(3T3) shiel o NN e Hges o @Ml AT a1 Haerd, Afaf=mr oM e,
(7)) TR f3Ie107 Heeor STIR 9 shded 91 Heend, STufTaure sem ue;
(T=T) oo Miv=dr |fdr Seem, stfafEmm e 2og.
. TATUHRH, TEHEINY, WETd 9 UgAS HE@.—

(2) TAISHHTS Heheq-ol YR FIUAIS! M1 ey sifomd: Sushy fAfHdt TEer o7em Jadse
TFIER TAE ShouHie HREISRT HaaHiTey IRad= IS qveh ararerel fAfddr soaresiar o
ESTAUTRRAT Ueh Teushy, ToHNeH, Weed o UedsH Hees 319,

() TTAIHY, ToERNe, HETd o TedsT Ao SfEw HIed suarard| faemic U Todst Tardshd,
TN, Trew’l TS hg T A, © o, HSoIehg daldesl Jg7 <UaTd ediet, 37 3R
I o 20 hded IR qrSie.

(3) AR, TIEMNEH, Tewd d TeSH Ao et Fawi Jarael e, —

() FATE-TE4

(W) foammar sifeserd 21T Tean STfEeTd, HIvde! STHea |

() aq i, wifed @ deEe e, Sia-fage @ doEE, S SeEn o e SEnt a1 S
oo TGN AT hetel I AT e ;

(7r) fommdiers geers o fSeand ofe @ fSeamen ol sk, Fere e
FHAT Teh RS AT ;

() aIshy, T9EH 9 I JHe SRR 3TN, Hel[e AR cholel foemdie fawm,

(F) I WIS Ueh T ;

() Iu-Gfedr=a fher @ AEHSRId=T e 9 <ol TEelel, Sived fasmmen
Tfafed

(ST) Heteh, TaITshy, TaEEH, ewd 9 Yeas Heo-Te-afd.
(%) TS, Uodeh auded fhd dF doah Huard Idte.

9. AU, TAEINEH, WETd o USHIST HesTe AR o shdod, —TaI9shd, Taa3NeH, ey
T IS e IR d ey ey ol STdiet:-

() faamiic faumT, Ferferner, weme fhar Sreifors e 2nfor Tsardier 3fr sar Teemeiier faferer
N AL 0 JuR fafaer Gemed o faerg &M amete Te- 31 STfiT Yeehrl Jer aRonds

o FHTcHeR TR o0 e ek 0T shor ;

(W) IR eRRE €R0T F0AT HTthd Heehld (HI0T Y0l 271707 AT, Hedw o HId ST T hudrdis
T U ScTeH, Uk, e o TN AT Tgamed (Tholad Ug) SUiaul SHvds! e
e 0T

() TT 9 STMfdeh SRIeR ifgeh GUel Saehi< TR0 S0 Uil SUITETa! J10T LM ool ;

(5 TET ISR HIATH, HEITIF o HEE ey i o foxdia grer Jme ariesi 9
Ted FUITEIST F0T TR 0T,

AT TR-9-09—337
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(T) TAYHY, ToERNEH, ead d UAS hgigR IR UISIeRT=l S Yehed d ST R ol ;

(F) TRy, ToERNEH, AeTd 9 SIS gl hidial aifties hiishd ddR o] 37T =

ERRENNERIEC IR

(B) TAIHY, TGN, T o YA shgr difteh 37efehed qar &0l ;

(37) ARy, TIEITEH, WeTd d TS chogredl Shididl o o HieA0T o ;
(1) TTAIShH, TGRNE hgreaT MM aiftieh 2Tgdrel fHames Hearell Tl i ;

(37) T o TR foramdiaisrisr 2 HeereRIsr STdl-re<rd Huar el SUATehiidl Sleehrel
ROMER & Fcll ATSTHER i 0 ;

(2) T 9 ST faemdiic, Heifaenerd oTifo weer Ai=arerier fornfawess Samemi=n Sarrearor
0T, T TG 0 A7 Foehry faweres 9 o7 fawaes Hrishn & 01 9 UIe IGal hrishA
& U IS TG F AT Aferol, formdis, weifdeme a Seer Jieaerier Fedrm afsha
mﬁw;

(3) JEM 9 TR HEIME T fohar Teier d o wres fhan a9 =erdt A1 foramdiei
famT, weiforneryr & Swen JiAr 9t <varaet ST faemdiei favmT, weifaeme™ 9 deen a e 9 3R
T AERT STEATIeh fohar TRleH 9 faehm ST fohan To7 Seril JiT 9t <uardTat 0T foehiaa oy
0T 3T SARTANIS THE oS HelA FuAErade queiiel dar ol ;

(%) formdier fawn, werfaerer a S JmeEe sTeams o faemd At T 9 Hiar formiie,
HeTfararerd fehem S A1 S TAEST S0 A AR feorRmiis, werneEner fohan ween A
el TS 9 THe JReIel Her FdEeEde queiel TR {0 ;

(&) wReul foremelt o Tereiafa s fermedt =i, i worsT o 3cr Wifaferer Sfoerar qof st
e IO Ueh 0T foepfid oo,

(O7) TR foremelf @ TretiaRa IR faemedf T, TRaren SR R 96l <0 IR "ikhah 9
TR IR ST hao;

() W faemefl 9 Teaiaka wRde forenedt =i foemdier fHufr helen o7 e e
oIk T a graeiaret, HIonel ST, Sewel I,

() HEeTAT FHshHIhRar ST Reeh foramefi & Tereriaa TRt formedt =i=r fafas T qefauarenia
STfHHA auIeH RIS I,

(%) foemiicren faeneatardt STwesT= 19" 9 Uears-ea Wl fufor sheoamesiar, At foamef a
USRSt ek ey,

(%) foamdieren faemeaiae: 9 3o HXiErst USTR Hedld ST T,

(77) foemiie fasm=n, Hew Helfaercie [TemegR SSTRaweE F9eH, oo, TTeTor Sk,

fafo=ra s

() formdie favnr=n, we& Helfaanca=n faeneafsiar T fawar wEmd, =y, e,
Yarrg, ffar e, M SRe, TR ey ST, e ==l o Safs o, e
FHEIhY Il TeheddT WU o fa<l STHAsSIe0T T,
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(%) TeAST S YREIauur arevare! faemeff, fm 9 s feadafea ser aiamer ST virer =,
ARG 30T I ISATSTHE YA ARAST ATSil e Taa=iferd I=1on fashfad a=uaraer qedieri=

i<t TMedT ShI0T I T STEmad Il ATl eR0I, AR Tl d HETead diam Hgal daR S,

() HESHR STHUTT Ycieh HRTTSRITeT, T SRIHIe], SR Heiieg hedHHIul TSt shiishAish i,
“HTeTeh, TATshY, TaEeNed, WEed, 9 Uede ATl ek WUarES! Ueh fohell 4 forememan e
fafger ahor STfera oe;

() TR =T FOAST AT =l 3Terel SUarre! sl SRieri=l Ted Suame

SR HSoa[HT T hUl;

(W) HearE 3R IR urevardrel faamiie miteuihe Fq7 Juard A5eT 31 3777 HIvTde! T ardr
T,

. TSI HE . —

() WS I, HERl 9 SMCAT! el Tt HUITIe!, RIS AT, Sl 9 STfcardt el i
ST o ENE UGS TR SaraXy] {07 SUarre! 9 @il ST ShUIrEe! Teh Ao T
3T,

(R) ST HSeorel ToT JEIeTsml ST, —
() FATE - STEARIIEEY ek,

(W) AR o TSRS i1 foamemar s1fserd 9 e 9™, & 9eant
s

(1) ez WX SR Felel, TRIST 9T 9 Thal I T=eT= HI0AT=T ShHTTe IRIeH
feerean ur= fawama widt Wt fagr;

() FelTe- AHHERIT helell, TIST WS F SAfCarl el A J=rer huare] HHTe
e foetel T faveara wer ant fagm,

() FATe THHRTd Hele, faamier fa9rd o ges Teifaererid SrRa SR JS!
o7 frRTdiet S STeTIe;

(3) U Jeiloreh auiaes A HSeAre fohdT =R S3eh Huard die.
Q. WTHT HERBTI ATURR T Thelod. — AN Hewld SRR o e TElamI] STEae i—
(%) TS IEEY 9 SR Siel WISiHEd JHIO, YS! F WA Uil Uieushy fashiad i,

(&) =41 ST[Tel fiRad ToredTd AR 79N TSR Hafed sToeied STiGardt AN sfgard 9 iferd
TR H;

() TS HSoaT=T hIshHIHES TR, THIS d 3qX SATeRHIIeh Tl FiT FEWH e =l el U
(F) TS A SRt 9 A diell A Terer- FHuads! aifte fefdehed TR Il ;

() AU T, Thelt 9 STeardt diett Jie STad sl d ®i Jeiel Hudre! Helfored,
A=A WX 9 fodie farsmT Jme Srfhy = ;

(2 Helfaerery o formdic Jiean <] riTe THIST TewN e Huade! foeiic TRIeR e,
forfeR, TERiel formi=il SAToTeaT SO HEishd S07 o URTeT0T hEemel e ;
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() 27eRIigR fafed Sheammror, udieren Geftrd deardsienies STafaamdic faher e fohar 2iawrea
AT SHIShHTHES TEWT SO foraneai=an TaHsTd Yl STl Shivarars! Tem Mieron- firhRd
W;
(1) TSt T, TEhl 9 SAfCart diell A Yot ShiudTarst 9T Heare e IR Ureuarehid
formdie miteliehe ST SUATd J5a 3T TR hIVIdal ShiH BTl BIuj;
30. faemdie faafsa wor.—

(?) Yoz Fon, faemdic™, foamdier=an we=r=iiar o foameaiar s emeHre qen TR fohar
Teh gyl IS, e S, faamdie faufsia & Seha:

g, FRafa dreushuen faemeten Jae=n e STl UISIhA U shedT-aid ST T ae,
wforent fohar, FenfEerfd, TR TS 0T STHatd hdes, fordier fausi sivera Jga.

(R) formiter fausia sneamer, faemiieren Wd o= o I, T & dedt T ST 31T

(3) <R faemdier, AfufTemr= SRR Raa fohal ™R shetel Svrde! f-aw, TRy fhar
ST I ITETEH het 3T 72ral A1 Afufremray fohan o sifergems=R @M foetes o fHeer
U IR IgWael oT8 319 AN fogd 3Tt W, 2, formdiarer TR Fivam=n STeeT
1 TOATT A - AT Yoo d fGadi=ar 21 ROl SRafauarered  foamdier e <gd.

(%) faafsia searen edd, I, ST d SRR hiart a foenet 9ige o=l 21ed
foretter aifre, forter, famR-fadiar o Sreiforeh T It =1 Shefell v aa-asd, Tae faf@ms
HEo ST h0] ATTed Gedi-TERul el d et @I hile, ST Yob TAHRS STMavdeh Tehur
gl e, e gl JrETeh Hew hid:

R, Yoo AT, 3T oA TR o WA hie] 0T Aishald Afdi-Tere huarn saeh .

(&) fommdier y@ weifarerd o Heeh Helaeerd Fi-T, T AT TEuRa-i- e fo=mis,
IR AT FTaHIS! TSt il Jeal.

39,  iehT e SOt —
SiehT R, ATER 318 SUauard Id o, afier IR=ess [y =T STER 07 Aes Siqed sreled e

ST STICATTHTO! ST TG 0] et Shell S ATel ST a1 STfefemren dwqdl, a1 foemdiera @m
ST =1e] e

He RIS [ oY RIS SIRMER o {dT,

ST, AUTTeT IgE,
AR 3R J& dfed.
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HIGHER AND TECHNICAL EDUCATION DEPARTMENT

Mantralaya, Madam Cama Marg, Hutatma Rajguru Chowk,
Mumbai 400 032, dated the 15th May, 2025.

NOTIFICATION

MAaHARASHTRA PuBLIic UNIVERSITIES AcT, 2016.

No. MIS 2024/CR 36/UE-4.- Whereas, sub-section (6) of section 3 of the Maharashtra Public
University Act, 2016 (Mah. VI of 2017) provides for the establishment of a cluster university;

And whereas, Higher and Technical Education Department vide its Government Resolution No.
Misc.-2023/C.R. 112/ UE-3, dated 29th November 2023 have issued guidelines for the establishment
of cluster universities in the State in order to provide holistic and comprehensive education to the
students by using the changing science, technology and skillful environment and by implementing
multidisciplinary courses in the education sector in accordance with the National Education Policy.
These universities will be created by pooling the resources of 3 to 5 existing colleges which have
adequate academic, physical and technical infrastructure as per the cluster university policy of the
Government. All the colleges joining the cluster will eventually be converted into the School system
of the newly created university. The colleges participating in the cluster must have the capacity to
function as a university when coalesced,;

And whereas, in accordance with the said guidelines, Shree Warana Vibhag Shikshan Mandal,
Warnanagar has submitted a proposal to establish a cluster university of three colleges, Warana
University, Warnanagar, Kolhapur. The proposed colleges are managed by a body registered bearing
registration number F-99 Kolhapur under the Maharashtra Public Trusts Act (XXIX 1950) and,;

And whereas, Shree Warana Vibhag Shikshan Mandal, Warananagar has decided to establish
the Warana University, Warananagar, Kolhapur and forwarded the resolution to that effect to the
Government of Maharashtra;

And whereas, the Scrutiny Committee constituted therefor recommended for the establishment
of the said cluster university to the Government;

And whereas, after considering the recommendation of the said Scrutiny Committee, the
Government considers it expedient to establish the Warana University comprising the proposed
constituent colleges.

Now, therefore, in exercise of the powers conferred by sub-section (6) of section 3 of the
Maharashtra Public Universities Act, 2016 (Mah. VI 0of 2017), the Government of Maharashtra hereby
constitutes the Warana University, Warananagar, Kolhapur which shall comprise of a cluster of
the Tatyasaheb Kore Institute of Engineering and Technology, Warananagar, Kolhapur as the lead
college and Yashvantrao Chavan Warana College, Warananagar, Kolhapur, and Tatyasaheb Kore
College of Pharmacy, Warananagar, Kolhapur as the constituent colleges in university and specifies
its authorities, powers and functions as follows, namely :—

1. Definitions.—

(I) In this notification unless the context otherwise requires,—
(1) “Act” means the Maharashtra Public Universities Act, 2016 (Mah. VI of 2017);

(2) “Authorities” means the authorities of Warana University, Warananagar, Kolhapur
constituted under this notification;

(3) “Chancellor”, “Provost” and “Vice-Chancellor” means, respectively, the Chancellor,
Provost and Vice-Chancellor of the Warana University, Warananagar;

(4) “college” means the Tatyasaheb Kore Institute of Engineering and Technology,
Warananagar, Kolhapur and Yashvantrao Chavan Warana College, Warananagar,
Kolhapur, and Tatyasaheb Kore College of Pharmacy, Warananagar, Kolhapur which are
the constituent colleges of the University;



R¥

HERTE JITH TSI STETENT AT AR-, W 24, 2034 /AIME Y, Ieh 2%

(5) “employee” means any person appointed by the Warana University, Warananagar,
Kolhapur constituted under this notification including its teachers, officers and other staff,

(6) “Parent Body” means Shree Warana Vibhag Shikshan Mandal, Warananagar, a
charitable educational trust registered under the Bombay Public Trusts Act, 1950 and
bearing registration number F-99 Kolhapur having its registered office at A/P Warananagar,
Taluka Panhala, District Kolhapur, Maharashtra 416 113;

(7) “section” means section of the Act;

(8) “student” means an individual, who in admitted and registered for an academic
programme of the University or constituent college;

(9) “University” means the Warana University, Warananagar, Kolhapur, constituted
under this notification.

(IT) Words and expressions used but not defined herein shall have their respective meaning
assigned to them in the Act.

2. Constitution of Warana University, Warananagar, Kolhapur.—

(1) With effect from the date of publication of this notification in the Official Gazette, there
shall be constituted the Warana University, Warananagar, Kolhapur comprising of a cluster of
the existing Tatyasaheb Kore Institute of Engineering and Technology, Warananagar, Kolhapur
as the lead college and Yashvantrao Chavan Warana College, Warananagar, Kolhapur, and
Tatyasaheb Kore College of Pharmacy, Warananagar, Kolhapur as the constituent colleges.

(2) The Chancellor, the Provost, the Vice-Chancellor, the General Council, the Board of
Governance, the Academic Council and all other persons who may hereafter become such officers
or members so long as they continue to hold such office or membership, are hereby constituted
and declared to be a body corporate by the name of the “Warana University, Warananagar,
Kolhapur”.

(3) The University shall have perpetual succession and a common seal and shall sue and
be sued by the said name and power to acquire and hold property and to enter into a contract.

(4) The University shall function as a non-affiliating University constituted under this
notification and it shall not be competent to affiliate any other college or institution for the award,
conferment of degree, diploma and certificate of its degree to the students admitted therein.

(5) On and with effect from the date of publication of this notification in the Official Gazette,
the existing Tatyasaheb Kore Institute of Engineering and Technology, Warananagar, Kolhapur,
Yashvantrao Chavan Warana College, Warananagar, Kolhapur, and Tatyasaheb Kore College
of Pharmacy, Warananagar, Kolhapur, shall stand de-affiliated in a phased manner from the
Shivaji University, Kolhapur:

Provided that, the students who have taken the admission prior to the date of
publication of this notification in the Official Gazette, shall continue with the privileges of Shivaji
University, Kolhapur, till completion of their existing courses and getting degree or award from
the Shivaji University, Kolhapur.

(6) The University shall be situated and have its headquarters at Warana University,
Warananagar, Kolhapur, at Post Warananagar, Taluka Panhala, District Kolhapur 416 113.

(7) The University shall be functional from the academic year 2025-26.
3. Objects of University.—

(1) The provisions of section 4 regarding the objects of the University, shall also apply with
respect to the objects of the University constituted under this notification.

(2) The following shall be the additional objects of the University, namely :—

(i) strive to promote competitive merit and excellence as the sole guiding criterion in
all academic and other matters relating to students;
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(i1) strive to disseminate knowledge to make students a productive member of the
society with nationalistic and humanistic value system:;

(it1) to preserve, promote and further evolve Marathi language and tribal dialects.

4. Powers and duties of University.—The University shall have the following powers and
duties, namely :

(1) to provide for instruction, extension, teaching, learning ineluding e-learning. self-
learning, experiential learning and online learning and training in such branches or subjects
or disciplines and courses of study including a Choice Based Credit System (CBCS) and any
other system that may emerge in future, as the University may, from time to time, determine;

(2) to make provision for research and for the advancement and dissemination of knowledge,
and generally to cultivate and promote the arts (including fine arts and performing arts),
humanities, social sciences, accounts and commerce, pure and applied sciences, technologies,
managements, different forms of medicine, engineering, law, physical education and other
branches of learning and culture and their multi-disciplinary and inter-disciplinary areas;

(3) to organize, maintain and manage University departments, schools, institutions,
laboratories, knowledge resource centers, learning resource centers, libraries, museums and
equipment for teaching, learning, e-learning, self-learning, experiential learning, training,
research and development or extension;

(4) to establish, maintain and manage departments, institutions of research, institutions
of specialized studies or academic services unit;

(5) to maintain and manage hostels, health centers, auditoria and gymnasiums;

(6) to have collaborations with organizations that conduct new age programmes or skill
oriented programmes. The mode of collaboration shall be to certify the curriculum and conduct
evaluation as per the provisions of this notification;

(7) to provide for establishment of sub-centers for serving a group of colleges and also to
provide for and maintain common resource centers and research centers in such sub-centers
in the form of post-graduate departments, multi-disciplinary or inter-disciplinary schools.
knowledge resource centers, libraries, e-learning centers, laboratories, incubation centers,
placement centers, computer centers, and the like centers of learning and skills training, as
per the guidelines laid down by the State Government or the University Grants Commission;

(8) to formulate, from time to time, the norms of excellence for academic and administrative
performance of the University Departments, institutions, Associate and staff members;

(9) to create posts of directors, deans, teachers, non-Vocational academic staff, non-teaching
skilled, administrative, ministerial staff and other posts required by the university, from its
funds and from the funds received from other funding agencies, prescribe their qualifications,
experience and pay-scales, and make appointments thereto, payment of salaries and allowances
of the newly created posts shall be borne from the University fund,

(10) to appoint or recognize persons working in any other university or organisation as
adjunct professors, adjunct associate professors, adjunct assistant professors, visiting professors.
Professor of the practice of the university for specified periods;

(11) to prescribe the courses of instruction and studies for the various examinations leading
to specific degrees and diplomas or certificates;

(12) to prescribe the courses of instruction and studies in CBCS for the various examinations
leading to specific degrees, diplomas or certificates in a stand alone format or joint format with
other State or national or global universities as per the guidelines of UGC;

(13) to supervise, control and regulate admission of students for various courses of study in
university departments, schools, multi-disciplinary and inter-disciplinary schools, community;

AT IR-9-0—%
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(14) to institute degrees and post-graduate diplomas and post-higher secondary diplomas,
certificates and other academic distinctions on the basis of examinations or by other tests or
otherwise;

(15) to hold examinations or evaluations and confer degrees and post-graduate diplomas
and award post-higher secondary diplomas and certificates and other academic distinctions on
persons who,-

(a) unless exempted therefrom in the manner prescribed, have pursued approved
courses of study in the university or a school and have passed the examinations and earned
the required credits or marks or grades prescribed by the university; or

(b) have pursued approved courses of study in the university or a school and have
passed the examinations and earned the required credits or marks or grades prescribed
by the university; or

(c) have engaged in research under conditions provided by Ordinances and Regulations;

(16) to confer and award such degrees, diplomas and certificates to, and provide for such
lectures, instructions and training for external students online and continuing education courses;

(17) to confer, after getting approval from the Government, honorary degrees or other
academic distinctions as prescribed by the Statutes;

(18) to fix, demand and receive or recover such fees and other charges, as may be regulated
by the Ordinances, from time to time ;

(19) to constitute a fee fixation committee;

(20) to supervise, control and regulate the conduct and discipline of the students of the
University schools and hostels;

(21) to provide for mobility of students from formal to non-formal stream and vice versa,
and also among the other universities in the State and outside the State;

(22) to provide for training and education in the domain of quality, intensive workshops or
learning exercises on enhancing quality, and also the mechanism for setting up internal quality
assurance for quality improvement of teachers and non-teaching employees;

(23) to regulate and provide for attendance of the teachers on the premises of the university
during teaching hours and beyond teaching hours, as prescribed and to prohibit teachers from
taking or conducting private tuitions or private coaching classes ;

(24) to regulate and provide for attendance of the non-teaching employees in the premises
of the university or during working hours and beyond working hours, as prescribed;

(25) to enforce conduct and disciplinary rules for teaching and non teaching employees
prescribed by the State Government or Parent Body;

(26) to prescribe and enforce Student’s Charter ;
(27) to make provision for participation of students in,—
(a) National Service Scheme ;
(b) National Cadet Corps;
(¢) Home Guards and Civil defence;
(d) National Sports Organization,;
(e) Physical and Military Training;
(A Yoga Promotion Scheme;
(g) Extra-mural Teaching and Research;

(h)Programmes Related to Lifelong Learning and Extension;
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() National and Local Need Based Promotion Schemes;

(/) any other programmes, services or activities directed towards cultural, economic and
social betterment as may be necessary and possible, to fulfil the objects of the university;

(28) to co-operate or collaborate with any other university, institution, authority or
organization for research and advisory services and such purposes to enter into appropriate
arrangements with other universities, institutions, authorities, or organizations to conduct
certain courses as the situation may demand,;

(29) to borrow funds for the university on the security of the property of the university,
with the prior permission of the State Government;

(30) to explore the possibilities of augmenting the resources of the university by exploring
or innovating activities such as research and development, consultancy, training programmes
and providing services for different clients from industry, trade or any other non-Government
organizations;

(381) to undertake academic collaboration programmes, research and advisory services with
universities and institutions abroad, with prior approval of the State Government;

(32) to raise funds through teaching and learning, e-learning, self-learning, training,
experiential learning, research and development, management development programmes,
research and consultancy, training programmes, CSR and support activities and to utilize it
for, development of academics, faculty, staff development, growth of physical infrastructure or
other infrastructure;

(33) to receive bequests, donations, endowments, subventions from individuals, trusts or
such other organizations and grants from the Central, State Government, local body or any
other similar body;

(34) to receive funds for collaboration programmes from foreign agencies, subject to rules
and regulations of the Central Government and State Government in that behalf;

(35) to create a development corpus out of surplus that the university may generate through
its teaching, learning, training, research and development, consultancy, and any other academic
and support activities and to invest it professionally and use the interest generated through it
for the growth and development of academic, research and development, academic and physical
infrastructure development and any other infrastructure;

(36) to lay down for university teachers such instructions or directions as, in the opinion of
the university, may be necessary in academic matters;

(87) to undertake development programmes in higher education, research, consultancy-
based projects and training programmes for outside agencies by charging fees, so as to generate
resources;

(38) to make special provisions for the benefit of university education to be made available
to classes and communities which are socially and educationally backward;

(39) to make special provisions for such benefits of university education to be made available
for women students and differently-abled students as the university may think necessary;

(40) to implement the national literacy and adult education program through teachers and
students voluntarily in the university system and to evolve measures to give due weightage to
the efforts and performance of the students in this area in addition to their normal academic
performance, and also to evaluate the performance of the teachers in this area;

(41) to promote by itself, or in co-operation with other universities or organizations, the
study of foreign languages in general and Asian languages including Marathi, Tribal dialects
and culture therein;

(42) to create knowledge and disseminate it and foster high-quality research that is
contemporary, globally competitive and locally as well as regionally and nationally relevant;
AT TR-d-20o—% 3



¢

HERTE JITH TSI STETENT AT AR-, W 24, 2034 /AIME Y, Ieh 2%

(43) to have a learner-centric approach and perform the role of being a knowledge creator;

(44) to strengthen education at under-graduate, post-graduate level, enhance research and
development culture and relevant degree programmes and cultivate a desire for entrepreneurship;

(45) to create a comprehensive digital university framework for both, e-learning and
e-administrative services as per the prescribed guidelines;

(46) to exploit the power of learning by ‘collaboration’ and ‘participation’ with use of
information and communication technology;

(47) to cultivate research parks, technology incubators and other engagement entities to
translate university research to commercial domain and coordinated projects involving multiple
faculty groups from several disciplines that address some critical issues before the State;

(48) to identify skills to which students need to be exposed to, by taking into account the
local needs, training facilities available, emerging needs and new employment opportunities;

(49) to provide an environment for the all-round development of youth by exposing them
to the rich cultural heritage of the country and creating opportunities for development of skills
in sports;

(50) to ensure the introduction of CBCS with transferable credit points from four streams,
namely, the academic stream, the technology stream, the professional and social stream, the
vocational and skill stream and the personality and cultural development stream, as per the
National Credit Framework;

(51) to facilitate the mobility of teachers to collaborating institutions such as industries,
research and development laboratories, Non-Government organizations, engaged in societal
development, to enable the translation of knowledge to viable real-life applications and in turn
enrich university programmes, for staff under grant-in-aid appropriate permissions shall be
obtained from the State Government;

(52) to implement recommendations of the Maharashtra Higher Education Development
Commission within the time frame given by it;

(53) to comply with and carry out any directives issued by the State Government, from time
to time, regarding the above powers, duties and responsibilities of the university;

(54) to conduct academic audits of university departments, or schools, academic units at
regular intervals;

(55) to create a Centre of Accreditation (COA) in tune with Global Accreditation norms
which will conduct Assessment and Accreditation, on request and appropriate charges, of
academic institutions and research centres and academic operations of industry, Government
bodies/agencies and NGO;

(56) to do all such other acts and things as may be necessary for, or incidental or conducive
to, the attainment of all or any of its objects;

(57) To implement the National Education Policy, 2020 in its true spirit.
5. The Chancellor and his powers.—

(1) The Governor of Maharashtra shall be the Chancellor of the Warana University,
Warananagar and the Chanceller, by virtue of his office, shall be the Head of the Warana
University, Warananagar;

(2) The Chancellor shall preside over the General Council meeting of the University;

(3) The Chancellor, when present, shall preside over the Convocation of the University and
may issue directions to the Provost to convene the meeting of any authority of the University for
specific purposes, whenever necessary. The university shall submit the minutes of such meeting
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to the Chancellor for his perusal.

(4) The Chancellor may, after taking report in writing from the Provost, suspend or modify
any resolution, order or proceeding of any authority, body, committee or officer which, in his
opinion, is not in conformity with this notification, Statutes, Ordinances or Regulations made
thereunder, or is not in the interest of the University and the University, authority, body,
committee and officer, shall comply with the same:

Provided that, before making any such order, the Chancellor shall call upon the
university, authority, body, committee or, as the case may be, officer to show cause why such an
order should not be made, and if any cause is shown, within the time fixed by the Chancellor,
he shall consider the same and wherever he deems it necessary, after consulting the State
Government, decide the action to be taken in the matter, and his decision shall be final.

(5) The Chancellor, wherever necessary, shall suggest that the University undertake such
quality measures for academic and administrative excellence as deemed required.

(6) The Chancellor shall exercise such other powers and perform such other duties as may
be conferred upon or vested in him by or under the provision of this notification.

6. Provost.—

(1) There shall be a Provost who shall be the chairperson of the General Council in the
absence of the Chancellor.

(2) The Chancellor shall appoint the Provost on the recommendation of the Parent Body.
(3) The Chancellor shall appoint the Provost in the manner stated hereunder. -

(a) The Parent Body will recommend three suitable persons of repute, with demonstrable
eminence in the field of academics, administration, business, profession or social service
with a minimum of ten years of meaningful association with educational institutions of
eminence, for the post of the Provost to the Chancellor.

(b) The Chancellor will appoint one of the persons included in the panel to be the
Provost.

(4) Save as otherwise provided, the Provost’s perquisites and allowances, terms and
conditions of service shall be such as may be determined by the Statutes of the University.

(5) The person appointed as the Provost shall, subject to the terms and conditions of the
contract of service, hold office for three years from the date on which he takes charge of his office
or till he attains the age of seventy-five years, whichever is earlier.

(6) The Provost may, by writing under his signature addressed to the Chancellor, after
giving one month’s notice resign from his office. The Provost shall cease to hold office upon
acceptance of his resignation by the Chancellor or from the date of expiry of the said notice
period, whichever is earlier.

(7) In any of the following circumstances, the exigency whereof shall be judged by the
Chancellor solely or on request of the Parent Body,-

(i) where it is not possible to complete the process of selection;

(i1) where the vacancy occurs in the office of the Provost because of death, resignation
or otherwise, and it cannot be conveniently and expeditiously filled in, in accordance with
the provisions of sub-clause (2) and (3);

(i11) where the vacancy in the office of the Provost occurs temporarily because of leave,
illness or other causes; or

(iv) where there is any other emergency;

The Chancellor may appoint any suitable person as recommended by the Parent Body,
to act as the Provost, for a term not exceeding twelve months, or until the new Provost is
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appointed as per the provisions of this notification, whichever is earlier.

(8) The Provost may be removed from his office, if the Chancellor is satisfied that the
incumbent,—

(a) has become insane and stands so declared by a competent court, or
(b) has been convicted by a court for any offence involving moral turpitude; or

(c) has become an undischarged insolvent and stands so declared by a competent court;
or

(d) has been physically unfit and incapable of discharging functions due to protracted
illness or physical disability, or

(e) has wilfully omitted or refused to carry out the provisions of this Notification or has
committed breach of any of the terms and conditions of the service or any other conditions,
or has abused the powers vested in him or if the continuance of the Provost in the office is
detrimental to the interests of the University:

Provided that, Provost shall be given a reasonable opportunity to show cause by the
Chancellor before taking recourse for his removal, under sub-clause (d) and (e).

(9) Provost, whenever present, will presides over the Board of Governance, the Academic
Council, the Finance Committee, Faculty, the Board of Studies, the Board of Lifelong Learning
and Extension, the Board of Examinations and Evaluation, the Board for Innovation, Incubation,
Linkages and Placements, Board of Sports and Physical Education, Board of Languages to
promote Marathi Language, Culture and Tribal Dialects.

(10) The Provost shall preside over the Convocation of the University in the absence of the
Chancellor.

(11) The Provost shall in absence of the Chancellor, preside the General Council.

(12) The Provost may issue directions to the Vice-Chancellor to convene meetings of any
authority of the University for specific purposes, whenever necessary, and the Vice- Chancellor
shall submit the minutes of such meeting to the Provost for his perusal and approval.

(13) The Provost may call for a report or an explanation or such information and record,
relating to such matters or any matter or affairs of the University, and shall, after considering
such report or explanation, or information or record, issue directions thereupon as may be deemed
fit in the interest of the University or students or more significant public interest, and his/her
directions shall be final and shall be complied with forthwith by the University.

(14) The Provost may recommend to the Chancellor, suspend or modify any resolution,
order or proceeding of any authority, body, committee or officer which, in his/her opinion, is not
in conformity with this Act, Statutes, Ordinances or Regulations made thereunder, or is not in
the interest of the University:

Provided that, before recommending to the Chancellor, the Provost shall call upon the
University, Authority, Body, Committee or, as the case may be, Officer to show cause why such
a request should not be made to the Chancellor, and if any cause is shown, within the time fixed
by the Provost, he/she shall consider the same.

(15) The Provost will have authority to oversee the day-to-day functioning of the University.
Any orders issued by the Provost in good faith and interest of the University functioning will
be final and binding on the University, its officers and authorities.

(16) Where, in the opinion of the Provost, the conduct of any elected or nominated or
appointed or co-opted member is detrimental to the smooth functioning of the University or any
Authority or Body or Committee, he may, after giving such member an opportunity to offer his
explanation in writing and after considering such explanation, if any, and satisfying himself
that it is necessary so to do, will recommend to the Chancellor to disqualify such member or
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suspend him for the period, he may be deemed fit.

(17) The Provost shall exercise such other powers and perform such other duties as may
be conferred upon or vested in him by or under this notification.

(18) The Provost shall report to the Chancellor the action taken by him in pursuance of the
provisions of above sub-clauses.

7. Role of Parent Body.—(1) The Parent Body shall indemnify the Warana University,
Warananagar against any claim, damages, penalties, liabilities, losses, administrative proceedings
arising at any time during or after the existence of this University, in respect of the land which is in
utilisation of the lead and other constituent colleges.

(2) To communicate with state bodies and fulfil the requirements stipulated for the cluster
university’s formation.

(3) To preserve grant-in-aid status of the aided constituent colleges, as well as their active
participation in the functioning of the University.

(4) To continue liaising with the constituent schools, institutions, or academic units of the
University to maintain healthy enrolment of students and preserve the workload of the teaching
faculties as approved by the State Government for aided courses.

(5) To support, including financial, the overall functioning of the University and its constituent
institutions or academic units in achieving academic and administrative excellence to ensure global
competitiveness.

(6) To fulfil the expectations formulated in the guidelines for cluster University.

(7) The Parent Body shall exercise such other powers and perform such other duties as may be
conferred upon or vested in them or under this notification.

8. Control of State Government on University.—

(1) The provisions of sub-sections (1), (2), (3), (4), (6), (7) and (8) of section 8 of the Act
regarding the control of the State Government on universities, shall apply mutatis mutandis to
the University constituted under this notification.

(2) In addition to the above, the State Government may continue to provide grant-in-aid
to the constituent aided colleges of the university as are being done prior to the incorporation
of this University, including providing No Objection Certificate (NOC) on regular and ongoing
basis for the vacancies in the grant-in-aid constituent colleges.

9. Establishment of University Fund.—The University shall also establish a fund, which
shall be called the University Fund to which the following shall be credited, namely :—

(i) fees and other charges received from the constituent colleges of the University;

(i1) any contribution made by the parent body;

(i1i) any income received from consultancy and other works undertaken by the University,
(iv) bequests, donations endowments and any other grants; and

(v) all other sums received by the University.

10. Application of University Fund.—The University Fund shall be utilized for meeting all
expenses, recurring or non-recurring in connection with the affairs of the University and payment
of salaries and allowances of the newly created posts of the University :

Provided that no expenditure shall be incurred by the University in excess of the limits for total
recurring expenditure and total non-recurring expenditure for the year, as may be fixed by the Board
of Governance, without the prior approval of the Board of Governance.

11. Officers of University.—The following shall be the officers of the Warana University,
Warananagar, namely :
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(i) The Vice Chancellor,
(i1) The Registrar,
(i1i) The Finance and Accounts Officer,
(iv) Director Board of Examinations and Evaluation;
(v) Deans of Faculties;
(vi) The Director, Innovation, Incubation and Linkages and Placements;
(vii) The Director, Knowledge Resource Centre;
(viii) Any other officer as may be specified by statutes;
The officers appointed on the posts mentioned in sub-paras (2) to (iv) shall be the full-time

salaried employees of the University, while the appointment of officers on the posts mentioned in
sub-paras (v) to (viii) shall be on the basis of such honorarium to be decided by the Vice- Chancellor,
from time to time, and they shall exercise such powers and perform such duties as laid down in
sections 12, 14, 15, 16, 17, 18, 20 and 21 of the Act.

Appointment of Vice-Chancellor.—

(1) There shall be a Vice-Chancellor who shall be the principal academic and executive
officer of the University and ex-officio Chairperson of the Board of Governance, the Academic
Council, the Finance Committee, Faculty, Board of Studies, Board of Lifelong Learning and
Extension, Board of Examinations and Evaluation, Board for Innovation, Incubation, Linkages
and Placements, Board of Sports and Physical Education, Board of Languages to promote Marathi
Language, Culture and Tribal Dialects.

(2) The Vice-Chancellor shall be appointed in the manner stated hereunder:

(a) There shall be a search-cum-selection committee consisting of the following members

to recommend suitable names for appointment of Vice-Chancellor, namely: -

(i) a member nominated by the Chancellor, who shall be a person of eminence
in the sphere of higher education and shall be either an eminent scholar of national
repute or a recipient of Padma Award in the field of education- Chairman;

(i1) a member nominated by the Provost, who shall be a person of eminence in the
sphere of higher education- Member;

(171) the Director or Head of an institute or organization of national repute
nominated by the Sponsoring Body- Member;

(iv) the Principal Secretary of Higher and Technical Education Department or
any officer not below the rank of Principal Secretary to Government nominated by the
State Government- Member;

(v) a member nominated by the Chairman, University Grants Commission-
Member;

(b) The Committee shall recommend a panel of not less than 3 suitable persons for

the consideration of the Chancellor for being appointed as a Vice-Chancellor. The names
of the persons recommended shall be in alphabetical order without any preference being
indicated. The report shall be accompanied by a detailed write up on suitability of each
person included in the panel.

(¢) A person recommended by the committee for appointment as Vice-Chancellor

shall,—

(i) be an eminent academician and an administrator of high calibre;

(i) be able to provide leadership by his own example;
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(i17) be able to provide vision; and have the ability to translate the same into reality
in the interest of students and society; and

(iii-a) the educational qualification and experience of the post of Vice-
Chancellor shall be as determined by University Grants Commission from time
to time;

(iv) possess such educational qualifications and experience as may be specified by
the State Government, by an Order published in the Official Gazette, in consultation
with the Chancellor.

(d) The Chancellor may appoint one of the persons included in the panel to be the
Vice-Chancellor.

(3) Save as otherwise provided, pay and allowances, terms and conditions of service of the
Vice-Chancellor shall be such as may be determined by the State Government, from time to time.

(4) The person appointed as the Vice-Chancellor shall, subject to the terms and conditions
of contract of service, hold office for a period of five years from the date on which he takes charge
of his office or till he attains the age of sixty-five years, whichever is earlier and he shall not be
eligible for re-appointment.

(5) The Vice-Chancellor shall be a whole-time salaried officer of the University and shall
receive pay and allowances, and other facilities as determined by the State Government. In
addition, he shall be entitled to free furnished residence, a motor car including its maintenance,
repairs and fuel required thereof, with the service of a chauffeur, free of charge.

(6) The Vice-Chancellor may, by writing under his signature addressed to the Chancellor
through Provost, after giving one month’s notice resign from office. The Vice Chancellor shall
cease to hold his office on the acceptance of his resignation by the Chancellor or from the date
of expiry of the said notice period, whichever is earlier.

(7) In, any of the following circumstances, the exigency whereof shall be judged by the
Chancellor in consultation with Provost, namely :—

(1) where it is not possible to complete the process of selection of Vice-Chancellor within
the stipulated timeframe;

(i) where the vacancy occurs in the office of the Vice-Chancellor because of the death,
resignation or otherwise, and it cannot be conveniently and expeditiously filed in, in
accordance with the provisions of sub-clause (3);

(i1i) where the vacancy in the office of the Vice-Chancellor occurs because of leave,
illness or otherwise or, where there is any other emergency, the Chancellor, shall appoint
any suitable person, to act as the Vice-Chancellor for a term not exceeding twelve months
or until the new Vice-Chancellor is appointed as per the provisions of this Notification,
whichever is earlier.

(8) The Vice-Chancellor may be removed from the office by the Chancellor in consultation
with Provost, if the Chancellor is satisfied that the incumbent,—

(a) has become insane and stands so declared by a competent court; or
(b) has been convicted by a court for any offence involving moral turpitude; or

(c) has become an undischarged insolvent and stands so declared by a competent court;
or

(d) has been physically unfit and incapable of discharging functions due to protracted
illness or physical disability, or

(e) has wilfully omitted or refused to carry out the provisions of this Notification and
the Act or has committed breach of any of the terms and conditions of the service or any

other conditions, prescribed by the State Government under sub-section (2) of section 11 of
AT TR-d-200—4



¥

HERTE JITH TSI STETENT AT AR-, W 24, 2034 /AIME Y, Ieh 2%

the Act, or has abused the powers vested in him or if the continuance of the Vice-Chancellor
in the office is detrimental to the interests of the university; or

() is a member of, or is otherwise associated with, any political party any organization
which takes part in, politics, or is taking part in, or subscribing in aid of, any political
movement or activity.

Explanation.—For the purposes of this sub-clause, whether any party is political party,
or whether any organization takes part in politics or whether any movement or activity falls
within the scope of this sub-clause, the decision of the Chancellor thereon shall be final:

Provided that, the Vice-Chancellor shall be given a reasonable opportunity to show
cause by the Chancellor before taking recourse for his removal under sub-clauses (d), (e)
and (f).

13. Powers and duties of Vice-Chancellor.—

(1) The Vice-Chancellor shall have the powers and perform the duties as specified in section
12 of the Act.

(2) The Vice-Chancellor shall also ensure that the directions issued by the Provost are
strictly complied with or, as the case may be, implemented.

14. Registrar.—

(1) The Registrar shall be the University’s Chief Administrative Officer. He shall be a full-
time salaried officer and work directly under the Vice-Chancellor’s superintendence, direction
and control.

(2) The provisions regarding appointments, terms and conditions of service and duties of
the Registrar as provided in sub-section (2),(3), (4), (5) and (6) of section 14 of the Act shall,
mutatis mutandis, apply to the appointments terms and conditions of service and duties of the
Registrar of the University.

15. The Finance and Accounts Officer.—

(1) The Finance and Accounts Officer of the University shall be the principal finance,
accounts and audit officer of the University. He shall be a full-time salaried officer and shall
work directly under the superintendence, direction and control of the Vice-Chancellor.

(2) The provisions regarding the qualifications for the appointment of Finance and Accounts
Officer and his terms and conditions of service and his powers and functions as provided in
sub-sections (2), (4), (5) and (16) of section 18 of the Act shall, mutatis mutandis, apply for the
appointment of Finance and Accounts Officer of the University and his terms and conditions of
service and his powers and functions.

16. Director of Board of Examination and Evaluation.—

(1) The Director of Board of Examination and Evaluation of the University shall be a
full time salaried officer and shall work directly under the directions and control of the Vice-
Chancellor. He shall discharge his functions under the superintendence, direction and guidance
of the Board of Examinations and Evaluation of the Warana University, Warananagar, Kolhapur
and shall be concerned with implementing the policies and directives given by the Board of
Examinations and Evaluation.

(2) The provisions of sub-sections (2),(3), (4) and (5) of section 17 of the Act, regarding the
appointment of the Director, Board of Examination and Evaluation and his powers and functions,
shall mutatis mutandis apply for the appointment of the Director Board of Examination and
Evaluation and his powers and functions.

17. Authorities of University.—

(1) The following shall be the authorities of University, namely :—
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(a) the General Council:
(6) Board of Governance;
(c) the Academic Council;
(d) the Finance Committee;
(e) Faculty:
() Board of Studies;
(g) Board of Lifelong Learning and Extension;
(h) Board of Examinations and Evaluation;
(1) Board for Innovation, Incubation, Linkages and Placements;
(/) Board of Sports and Physical Education.
(k) Board of Languages to promote Marathi, Culture, and Tribal Dialects.

(2) Two-thirds of the total number of members in each authority shall be the meeting
quorum.

18. General Council.—

(1) The General Council of the University shall be the principal authority for all financial
estimates and budgetary appropriations and for providing social feedback to the university on
current and future academic programmes.

(2) The General Council shall consist of the following members, namely:-
(a) the Chancellor, Chairperson;
(b) the Provost;
(c) the Vice-Chancellor;
(d) the Finance and Accounts Officer;
(e) the Director Board of Examinations and Evaluation;
() one Dean to be nominated by the Vice-Chancellor;
(g) the Director, Innovation, Incubation, Linkages and Placements;
(h) the Director, Knowledge Resource Centre;

(i) three persons nominated by the Provost, out of which one shall be an eminent
external expert and two others shall be Directors of the Schools or Academic Units of which
one should be a woman;

(j) two persons of eminence nominated by Parent Body;

(k) two teachers who are not principals of constituent colleges, to be nominated by the
Vice-Chancellor, from amongst the teachers of the University one should be from Scheduled
Caste or Scheduled Tribe or De- notified Nomadic Tribe or Other Backward Class or Socially
and Economically Backward Class or Economically Weaker Section, etc. by rotation;

(1) one representative nominated by the State Government not below the rank of Joint
Director,

(m) one representative from industry and one representative from the research and
development sector to be nominated by the Provost;

(n) one representative from non-teaching staff to be nominated by the Vice-Chancellor,

(o) the Registrar of the University shall be a non-voting invitee to the General Council.

AT IR-9-29\9—%
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(2) The General Council shall be the supreme authority of the University.

19. Powers and duties of General Council.—The General Council shall have the following
powers, namely :(—

(1) to provide general superintendence and directions and to control functioning of the
University.

(2) to review the decisions of other authorities of the University in case they are not in
conformity with the provisions of this Notification or Act or the statutes, ordinances, regulations
or rules made thereunder,—

(i) to approve the budget and annual report of the University,
(i1) to lay down the policies to be followed by the University;

(i11) to recommend to the Board of Governance about the voluntary liquidation of the
University if a situation arises when its smooth functioning does not remain possible, in
spite of all efforts.

(3) The General Council shall meet at least thrice in a calendar year.

(4) In absence of Chancellor and Provost, the Vice-Chancellor will preside over the meeting
of the General Council.

20. Business of General Council—The General Council shall transact the following business
at its meeting, namely :(—

(a) to give suggestions to the University authorities on improvements that can be made in all
areas and domains that are an integral part of the University, namely, academics, research and
development, administration and governance;

(b) to review current academic programmes and collaborative programmes;

(c) to suggest new academic programmes consistent with the societal requirements in higher
education,;

(d) to suggest measures for improvement and development of the University,

(e) to confer honorary degrees or other academic distinctions on the recommendation of the Board
of Governance and Academic Council;

() to review broad policies and programmes of the University and suggest measures for its
improvement and development;

(g) to receive, discuss and approve the annual financial estimate (budget), the annual report,
accounts, audit reports and their satisfactory compliances along with its certification by the auditor
and the disciplinary or otherwise action taken report in this regard by the University;

(h) to review and adopt the report of students’ grievance redressal report to be presented by the
Registrar;

(i) to review and adopt the reports of the Board of Students Affairs and Board of Sports to be
presented by the concerned deans;

() to give suggestions to the University authorities on improvements that can be made in the
area and domains of student welfare, sports, cultural activities of the University.

(k) to make, amend or repeal statutes.
21. Board of Governance.—

(1) The Board of Governance of the University shall be the principal executive and policy
making authority of the University and shall be responsible for administering the affairs of the
University.

(2) The Board of Governance of the University shall meet at least once in every two months.
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(3) The Board of Governance of the University shall consist of the following members, namely
(a) the Vice-Chancellor-Chairperson;

(b) one eminent person either from the education, industry, agriculture, commerce,
banking, finance, social, cultural, and other allied fields to be nominated by the Chancellor
in consultation with Provost;

(c) two Deans, of which one should be Women, to be nominated by the Vice-Chancellor
for the tenure of two and half years;

(d) two eminent persons who are not the members of General Council to be nominated
by the Provost;

(e) two members of General Council, to be nominated by the Provost;

() one representative nominated by the State Government, not below the rank of Joint
Director;

(g) one Dean to be nominated by Provost:
(h) the principal of one constituent college, to be nominated by the Provost;

(i) two teachers, who are not principals of constituent colleges, of which one should be
from Scheduled Caste or Scheduled Tribe or De- notified Nomadic Tribe or Other Backward
Class or Socially and Economically Backward Class or Economically Weaker Section, etc.
by rotation, to be nominated by the Vice-Chancellor;

(/) one Alumnus nominated by the Vice-Chancellor.

(4) The quorum for meetings of the Board of Governance shall be two-third of the total
members.

(5) In absence of Vice-Chancellor the Dean nominated under sub-clause (h) will preside
over the meeting.

22. Powers and duties of the Board of Governance

(1) The provisions relating to powers and duties of the Management Council provided
under clauses (a) to (d), (f) to (y), (za), (zc) to (zi), and (zl) of section 31 of the Act shall, mutatis
mutandis, apply in respect of the powers and duties of the Board of Governance of the University.

(2) In addition to above the Board of Governance shall also have power to recommend to
the General Council, the draft of statutes or amendment or repeal of statutes for approval.

23. Academic Council—

(1) The Academic Council of the University shall be the principal academic body of the
University and shall, subject to the provisions of this notification and the rules, statutes and
ordinances made for the purpose, co-ordinate and exercise general supervision over the academic
policies of the University.

(2) The Academic Council of the University shall consist of the following persons, all of
whom shall be ex-officio members,-

(a) the Vice-Chancellor - Chairperson;

(b) all Principals or Heads of the Constituent Colleges,

(c) the Dean of each Faculties of the University,

(d) three Heads of Departments of the University, nominated by the Vice-Chancellor,

(e) two Professors or Associate Professors from Constituent Colleges or academic units
subjects other than those represented by the Directors or Principals ;

() two teachers who are not principals of constituent colleges to be nominated by the

Vice-Chancellor :
YT DAN-d-2090—-6
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(g) other external experts as per requirement, representing various disciplines to be
nominated by the Provost;

(h) one alumnus student nominated by the Vice-Chancellor.
(3) The quorum for the meetings shall be two-thirds of the total members.

24. Powers and duties of Academic Council.—The Academic Council of the University
shall have the following powers and functions.—

(a) to control and regulate the standards of teaching and examinations in the University;

(b) to prescribe the syllabi and the courses of study for all the examinations held by the
University;

(c) to make proposals to the General Council and the Board of Governance for the institution
of Professorships, Associate Professorships, Assistant Professorships, or other teaching posts
and re-appropriating positions in various subjects in regard to their duties;

(d) to formulate, modify or revise, subject to control the General Council and the Board of
Governance, schemes for the constitution of Faculties and for the assignment of subjects to the
Faculties;

(e) to nominate teachers or specialists to the Faculties;

() to promote research within the University and to acquire reports of such research from
persons engaged therein;

(g) to advise the General Council and the Board of Governance, on academic matters;

(h) to make proposals to the higher authorities of the Cluster University for supplementing
the teaching provided in the schools of academic units;

(i) to appoint a Standing Committee of the members of the Academic Council of which not
less than two third shall be University Professors, Associate Professors, Principals, or teachers
of constituent colleges, schools or academic units, autonomous and affiliated colleges not lower
in rank than that of a Professor or Associate Professor and to delegate to it such of its powers
as it may deem fit.

25. Certain provisions of the Act to apply mutatis mutandis.—The following provisions
of the Act, shall mutatis mutandis, apply in respect of the University, namely :—

(1) sub-sections (2), (3) and (4) of section 34 of the Act in regard to number of faculties of
the University, its subjects and constitution;

(1) section 35 of the Act in relation to powers and duties of the faculty,
(i11) section 41 of the Act in relation to powers and duties of the Board of studies;

(iv) section 45 of the Act regarding Board of Lifelong Learning and Extension and its
constitution;

(v) section 46 of the Act regarding the powers and duties of the Board of Lifelong
Learning and Extension:

(vi) section 47 of the Act regarding Board of Examinations and Evaluation and its
constitution;

(vii) section 48 of the Act regarding powers and duties of the Board of Examination
and Evaluation;

(viii) section 57 of the Act regarding Board of Sports and Physical Education and its
constitution;

(ix) section 58 of the Act regarding powers and duties of Board of Physical Education.

(x) section 101 of the Act regarding Fee Fixation Committee.
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26. The Board of Innovation, Incubation, Linkages and Placements.—

(1) There shall be a Board of Innovation, Incubation, Linkages and Placements for creation
and cultivation of an enabling environment to propagate the concept of innovation and to convert
the innovative ideas into working models through a process of incubation which shall finally
lead to the creation of enterprise.

(2) The University shall establish an independent Centre for Innovation, Incubation,
Linkages and Placements to carry out the objectives of the Board for Innovation, Incubation,
Linkages and Placements. The Centre shall exercise the powers and perform the duties as may
be assigned by the Board, from time to time.

(3) The Board for Innovation, Incubation, Linkages and Placements shall consist of the
following members, namely :—

(a) the Vice-Chancellor — Chairperson;
(b) the Deans of faculties and Associate Deans, if any;

(¢) five prominent industrialists, nominated by Parent Body from the field of
manufacturing, information and communication technology, bio-sciences and technology,
agro-industries and service industries;

(d) one senior manager from the lead bank of the District in which the headquarters
of the University is located to be nominated by the Vice-Chancellor;

(e) two teachers from University departments, schools, academic units, constituent
colleges or University institutions, who are active in innovation, research and development
nominated by the Vice-Chancellor,

(f) one founder of successful start-up;

(g) the representative of Department of Skill Development, not below the rank of the
Deputy Secretary or his nominee;

(h) the Director, Innovation, Incubation, Linkages and Placements, Secretary- Member-
(4) There shall be minimum three meetings of the Board to be conducted in each year.

27. Powers and duties of Board of Innovation, Incubation, Linkages and Placements.—
The Board of Innovation, Incubation, Linkages and Placements shall have the following powers and
duties, namely :—

(a) to create synergy at policy and operative level mechanism for co-existence and cooperation
between various research and development activities in University departments, schools or
academic units and various industries in the State and in other States;

(b) to create synergy through operative policy mechanisms and support systems for
incubation of good ideas such as product, process, service and innovation, into a scalable mode
to establish small, medium and large industries,

(c) to establish a system to support the protection of intellectual property rights at national
and global levels;

(d) to establish a system so as to guide and help young entrepreneurs in operational, legal
and business model creation and financial support;

(e) to project and plan the activities to be carried out by the Centre for Innovation,
Incubation, Linkages and Placements;

(f) to prepare annual programmes of activities of the Centre for Innovation, Incubation,
Linkages and Placements and review the same periodically:

(g) to prepare the annual budget of the Centre for Innovation, Incubation, Linkages and
Placements;
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(h) to oversee and monitor the activities of the Centre for Innovation, Incubation, Linkages
and Placements;

(i) to submit an annual report of the working of the Centre for Innovation, Incubation,
Linkages and Placements to the Board of Governance;

(j) to work on long-term policy and strategy for the promotion of inter-linkages with premier
national and international Universities and institutions;

(k) to evolve a process to collaborate with national and international agencies, Universities,
colleges and institutions for sharing of academic resources, running joint research and
development and teaching programmes, running joint degree programmes with national and
international Universities, colleges and institutions;

(1) to evolve a mechanism for visits of teachers or research and development scientists or
experts from industry and other entities to the University departments, colleges and institutions
and vice-versa, and also to work out the details on logistic support for such visitors;

(m) to evolve a mechanism for visits of teachers and students to University departments,
colleges and institutions to national and international Universities, colleges or institutions and
vice-versa, and also to work out details of budgetary provisions and logistic support for such visits;

(n) to evolve a mechanism to assist foreign students and migrant Indian students, their
admissions and completion of other statutory formalities;

(o) to organize cultural and other activities such as visits of foreign students and migrant
Indian students to other parts of India;

(p) to make arrangements for other logistic infrastructure, if any, created by the University
for foreign students and migrant Indian students;

(q@) to work out budgetary provisions for activities of the Board and for providing various
services to foreign students and migrant Indian students;

(r) to liaise with alumni and the employment sector for experiential learning and placement
opportunities for students of the University;

(s) to organize career fairs for students of the University and other institutions;

(t) to identify market research, consulting, training programs, Management Development
Programs (MDP’s) and corporate engagement programs to be conducted for organizations,
institutions, corporates etc. by the faculty of University departments, constituent colleges;

(1) to conceptualize and implement corporate readiness programs, seminars, workshops,
talks, invited lectures, corporate lectures, resume writing workshops, group discussions and
personal interview skill programmes for students of University departments, constituent colleges;

(v) draft policies, guidelines and processes for students, corporate and other stakeholders
for smooth functioning of the placement function and to gather and update graduate information
for the development of an automated alumni system for tracking, record keeping and placement
purposes;

(w) each paticipating college is expected to depute one or two faculty members to liaise with
“The Director, Innovation, Incubation Linkages and Placements’, for placement operations as
listed above for their institutions;

(x) to help the Board of studies in enlisting industry partners for curriculum design and
review:

(v) to undertake any other task as may be assigned by the University authorities so as to
carry out the objectives of the Board.

28. Board of Languages.
(1) There shall be a Board of Languages to promote Marathi Language, Culture and tribal
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dialects, to create and cultivate an enabling environment to take up the study of and research
in Marathi Language, Culture and in tribal dialects.

(2) The constitution of the Board of Languages shall be as follows, namely :—

(a) the Vice-Chancellor - Chairperson;

(b) the Deans of Faculties in Humanities and Social Sciences and their Associate
Deans, if any;

(c) five eminent Marathi Scholars who have contributed to the cause of the promotion
of Marathi Language and Culture, nominated by the Parent Body,

(d) one eminent Marathi Scholar who has contributed to the cause of the promotion of
Marathi Language and tribal dialects, nominated by the Vice-Chancellor;

(e) two teachers from Marathi Language working in University Departments and
constituent colleges, nominated by the Vice-Chancellor.

(3) There shall be minimum four meetings of the Board of Languages to be conducted in
each academic year.

29. Powers and duties of Board of Languages : The Board of Languages shall have the
following powers and duties, namely :—

(a) develop Certificate, Diploma and Advanced Diploma Courses in Marathi Language and
other dialects;

(b) prepare reports and records of tribal languages related to Marathi which may not yet
have a written form,;

(c) establish rapport with communities, societies and other professional bodies so as to
involve them in the activities of the Board of Languages;

(d) prepare the annual budget for the promotion of Marathi Language, Culture and Tribal
dialects,

(e) take up activities in colleges, recognized institutions and University departments to
preserve and promote Marathi Language, Culture and tribal dialects,

() hold University level competitions, camps, interactive activities and training workshops
to bring the involve the community in the on-going work of the colleges and University,

(g) recommend to competent authorities to make alternative arrangements regarding
examinations of students participating in the inter-University or national or international
language events during the relevant schedules of examinations as prescribed by Ordinances;

(h) undertake any other task as may be assigned by the University authorities to carry
out the objectives of the Board of Languages to promote Marathi Language, Culture and tribal
dialects.

30. Dissolution of the University.—

(1) The Parent Body may dissolve the University, by giving a notice to this effect to the
University, the employees and the students of the University and to the Government at least
one year in advance:

Provided that dissolution of the University shall have effect only after the last batches of
students of the regular courses have completed their courses and been awarded degrees, diplomas
or awards, as the case may be.

(2) On the dissolution of the University, all the assets and liabilities of the University shall,
subject to the provision of any other law for the time being in the force, vest in the Parent Body:

(8) If it appears to the Government that the University has contravened any of the provisions
of the Act or the rules, statutes or ordinances made thereunder or has contravened any of the
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directions issued by it under the Act or this Notification or has ceased to carry out any of the
undertakings, situation of financial mismanagement or mal-administration has arisen in the
University, it shall issue notice requiring the University to show cause within forty five days
as to why an order of its liquidation should not be made.

(4) In the case of dissolution, the Government, shall assess and ascertain the outstanding
financial liabilities, unsatisfied commitments of financial, non-financial and academic nature to
anybody including teaching and non-teaching employees and students, as well as non-compliance
of regulatory bodies, and shall recover the necessary amount from the Parent Body for which
the sponsoring body shall stand indemnified :

Provided that, the Parent Body shall have the right to be represented in the process of such
assessment and ascertainment.

(5) The lead college and constituent colleges of the University with prior permission of the
State Government may apply for affiliation to the Shivaji University, Kolhapur.

31. Removal of doubts.—For the removal of doubt, it is hereby decided that, the provisions

of the Act, which are not expressly modified by virtue of paragraph 25 above and by implication of
the provisions contained herein, shall continue to apply to the University.

By order and in the name of the Governor of Maharashtra,

B. VENUGOPAL REDDY,
Additional Chief Secretary to Government.
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